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1 |25-7-9] Heard shri R.B.Mohapatra Y. D [y~
for the applicant and Shri Ashok i
|
Misra for the respondents, It is b
noticed that the applicant has
submitteG a series of representations
to the concerned autnorities praying
for a com_assionate appointment
'
consecuent on the demise of her husband
.
Me shri Abhimanyu Nayak. According
to her statement, no decision has been}
communicated to her in this regard.
It is hereby directed that tne
representation of the applicant may
be disposed of, within six weeks from
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decision to the applicant, she will not
be asked@ to vacate the quartérs now undeq
her occupeation in the CRRI Campus. Furthe
it is also directcd that ANNEXUre=4/6
shall not operate for eight weeks.
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